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5 MYs Centax Publications Pyt. Lid,, 1512-13, Bhishun Pitamah Marg, Opp 1CIC] Bank of Defence Colany New
i2elhi-3

& Company Law Institute of India Pyt Lid, No.2 {eld 1n0.36), Vaithvaram Streel, 7. Nagar, Chennai-17
T Taximann Affied Service Pyl Lad., 39432, New Roheak Road, New Delhi-110005

§ LAWCRUX Advisors Pyt Lid., LAW House, |-§, Sector-10, Faridabad 121003 {Haryana)

9 TaxindiaOnfine.com Pvi. Lidh, 2nd Floor, Vasant Arcade, Vasant Kunj, New Delhi - 110070

H Mk Professional Services Pve. Lid., 108, Everest Block, Aditya Enclave, Hyderabad - 38

11 The ICFA} society, 52, Nagarjuna HiltPunjagutta Hyderabid.-500082

12 M8 Knowledge Processing Py, 1td,(lzmnzmagcmentin(iia.com}?[’ilf9, tst Floor,Cross River Matl, CRD
Ground, Near Karkardeoma Court,Delhi- 1 10032

13 CR. 14 Office Copy 153 Second Folder Copy W File ,;ﬁ?/
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. 1

APPEAL No. ST/2748/2012-CU[DB]
(Arising out of Order-in-Appeal No. 136 & 137/ST/MRT-11/2012 dated
20/05/2012 passed by Commissioner of Central Fxcise & Customs

(Appeals), Meerut-11)

Commissioner of Customs, Central Excise & Service Tax,

Meerut-11 Appeliant
Vs.
M/s Lal Singh Respondent
Shri Mohd. Ajtaf, Assistant Commissioner (AR}, for Appellant
Absent for Respondent
CORAM;

Hon’ble Mr. Anil Choudhary, Member (Judicial)
Hon'ble Mr. Anil G. Shakkarwar, Member (Fechnical)

Date of Hearing & Date ol Decision : 22;’01 f2018

FINAL ORDER NO, 302 F1 2013 .

Per: Anil Choudhary

Revenue is i appeal against the order “dated

20 05.2012 of Commissioner (Appeals), Meerut-ii.

9. 1 am informed about the Instruclions dated 17-12 2015
issued by the C.B.E. & C. in exercise of the powers conferred
by Section 35R of the Central Excise Act, 1944 fixing
monetary limits below which appeal shall not be filed in the
Tribunal. The monetary limit has been enhanced to Rs. 10

lakhs through the said Instructions. Further, the Board vide



2 ST Appeal No. 2748/12-DB

letter dated 1-1-2016 clarified that the said instructions will

apply to all pending appeals in CESTAT.

3. | also find that the Hon'ble High Courts of Madras,
Karnataka and Gujarat have held that the litigation policy
containing monetary limit for filing appeals will apply to

pending appeals also. [2015 (40)_S.T.R. 656 (Mad.); 2014

4 | am informed by the }d. AR that the present appeal i1s not
falling under any one of the excluded category mentioned in

the above instructions.

5. Considering the above position, | dismiss the appeal filed

by the Revenue. Cross objections also stands disposed of.

(Dictated in Court}

. b #7
sd/- Sd/-
(ANIL G. SHAKKARWAR) (ANIL CHOUDHARY)
Member (TECHNICAL) Member(JUDICIAL)

Ansari







